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 CALLING  ATTENTION  TO  MATTER  OF
 URGENT  PUSLIC  IMPORTANCE

 LEnglish]

 Increasing  atrocities  on  Women

 DR.  CHINTA  MOHAN  (Tirupati):  1
 call  the  attention  of  the  Minister  of  Home
 Affairs  to  the  following  matter  of  urgent
 public  importance  and  request  that  he  may
 make  a  statement  thereon  :

 “The  increasing  atrocities  on  women
 and  the  steps  taken  by  the  Government
 in  that  regard.”

 THE  MINISTER  OF  HOME  AFBFAIRS
 (S  BUTA  SINGH)  :  Sir,  Government  view
 with  great  concern  the  incidents  of  atro-
 cities  on  women,  frequent  incidents  of  bride
 burning  and  of  dowry  deaths.  Two  state-
 ments  showing  available  Statewise  figures
 on  crimes  against  women  during  the  years
 1983  to  1986  are  1210  on  the  table  of  the
 House.

 ष

 {Placed  in  Library.  See  No.  LT-3396-A/86,}

 Action  has  been  taken  to.plug  the
 lcopholes  in  the  existing  legislation  dealing
 with  dowry  cases  in  order  to  make  them
 more  effective  and  Stringent.  The  Indian
 Penal  Code,  the  Criminal  Procedure  Code,
 1973  and  the  Indian  Evidence  Act,  1872
 have  been  amended  by  the  criminal  law
 (Second  Amendment)  Act,  1983.0  to  deal
 effectively  not  only  with  dowry  death  cases
 but  also  with  cases  of  cruelty  to  married
 women.  A  new  section  498-A  IPC  has
 been  added  which  provides  for  punishment
 to  the  husband  or  relations  of  the  husband
 who  cruelly  treat  the  woman  with  imprison-
 ment  upto  three  years  besides  fine.  The
 same  has  been  madé  cognizable.  Section

 304B,  which  has  also  been  added  recently,
 provides  a  minimum  of  7  years  of  punish-
 ment  in  dowry  death  cases.

 The  Oowry  Prohibition  Act,  1961  has
 been  amended  by  the  Dowry  Prohibition
 (Amendment)  Act.  1984  to  make  the  pro-
 visions  more  stringefit  and  effective.  By
 this  Act  offences  in  original  Dowry  Prohibi-
 tion  Act  have  been  made  _  cognizable,
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 bailable  and  non-compoundable.  Provision
 has  also  been  made  for  enhanced  punish-
 ment  for  giving  or  taking  dowry.  The
 Dowry  Prohibition  (Amendment)  Act.  1984
 was  further  amended  to  make  the  provisions
 more  stringent  and  effective.  Minimuu
 Punishment  for  taking  or  abetting  the
 taking  of  dowry  has  been  raised  to  5  years
 and  a  fine  of  Rs  15,000.  Offences  under
 the  amended  Act  have  been  made  non-bail-
 able.  AS  a  result  of  this  amendment,  the
 burden  of  proving  that  there  was  no
 demand  for  dowry  will  be  on  the  person
 who  takes  or  abets  the  taking  of  the  dowry.
 It  has  also  been  decided  to  appoint  Dowry
 Prohibition  Officers  by  the  State  Govts.
 which  will  greatly  help  in  effective  imple-
 mentation  of  the  Act  These  officers  will
 be  assisted  by  the  Advisory  Boards  eonsist-
 ing  of  not  more  than  five  Social  Welfare
 Officers  out  of  whom  two  shall  be  women.

 12  45  hrs.

 [MR.  DEPUTY-SPEAKER  in  the
 Chair.  ]

 As  a  part  of  the  drive  to  combat  offences
 against  women,  detailed  instructions  were
 issued  by  the  Ministry  of  Home  Affairs  to
 all  State  Govts.  and  Union  Territory  Ad-
 ministrations  about  the  steps  to  be  taken  in
 all  cases  of  unnatural  deaths!  of  married
 women,  According  to  these  nstructions,
 the  State  Govts,  and  Union  Territory  Ad-
 Ministrations  are  required  to  take  serious
 notice  of  all  cases  of  attempted  suicides  or
 death  in  suspicious  circumstances  of  young
 married  women  during  the  first  10  years  of
 their  marriage.  All  such  cases  are  required
 to  be  investigated  by.  the  officers  not  below
 the  rank  of  Dy,  Sup¢rintendent  of  Police.
 Where  Post-mortem  is  done,  it  is  required
 to  be  done  by  a  team  of  two  doctors.
 Disposal  of  dead  body  without  post  mortem_
 is  not  to  be  permitted  except  with  ‘No
 Objection  Certificate’  by  the  Police.  The
 Police  are  not  to  give  ‘No  Objection  Certi-
 ficate’  unless  the  dead  body  had  been  seen
 by  the  parents  or  guardians  or  close
 relatives  from  the  bride's  side  of  the  family.

 ‘As  far  as  other  criminal  offence  against
 women  such  as  rape,  illegal  sale  of  girls  for
 flesh  trade  are  concerned  an  Act  was
 enacted  in  1956  which  is  known  as
 ‘Suppression  of  Immoral  Traffic  in  women
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 and  Girls  Act’.  It  was  amended  in  1978
 to  make  good  some  inadequacies  in  the
 implementation  of  the  Act  in  the  light  of
 the  experience  giined.  Despite  amendments
 to  the  Act.  it  was  felt  that  its  enforcement
 had  not  been  effzctive  enough  to  deal  with

 the  problem  of  Immoral  Traffic  in  all  its
 dimensions.  Suggestions  were  received
 from  various  voluntary  organisations  work-

 ing  for  women  for  enlarging  the  scope  of
 the  Act  .and  making  minimum  penal
 standards  for  correc’ional  treatment  and

 rehaltilitation  of  the  victims.  Keeping  these

 suggestions  in  view,  the  scope  of  the  Act

 has  been  widened  to  cover  all  persons  who

 are  exploited  sexually  for  commercial  pur-

 poses.  The  amendments  made  from  time

 to  time  have  made  the  Act  stringent  and

 effective  by  enhancing  the  period  of

 imprisonment  where  offences  are  committed

 against  minors  and  children.  It  has  also

 been  decided  to  appoint  Trafficking  Police

 Offiters,  who  will  have  the  powers  to

 investigate  effences  which  involve  more  than

 one  State.  This  would  facilitate  early

 prevention/detection  of  offences  against
 women.  Court  cases  concerning  offences

 under  Suppression  of  Immoral  Traffic  in

 women  and  Girls  Act  in  certain  cases

 involve  more  than  one  State  and  therefore,

 judicial  enquiry  and  prosecution  took  a

 long  time  before  such  cases  could  be

 decided.  It  has,  therefore,  been  decided

 to  set-up  Special  Courts  for  trying  offences

 which  have  inter-state  ramifications.  The

 amended  Act  is  now  know  as  Immoral

 Traffic  (Prevention)  Act,  1986.

 On  the  suggestion  of  the  National

 Police  Commission  whe  Eighth  Finance

 Commission  had  recommended  funds  for

 the  creation  of  additional  posts  of  women

 constables.  The  Government  have  accepted

 this  and  provided  Rs.  4.31!  crores  as  grant

 payable  to  the  State  Governments  for  the

 recruitment  of  2153  women  constables.

 The  Government  is  ‘extending  grant-in-

 aid  to  voluntary  organisations  for  establish-

 ing  and  running  of  Short  Stay  Homes.
 The

 cestral  idea  behind  the  scheme  is  to  Pro-
 tect  and  rehabilitate  those  women  and  girls

 who  are  facing  social  and  moral  danger  due
 to  family  problems,  mental!  strain,  social
 ostracism  exploigation  or  any  cause  which

 may  leave  a  woman  in  a  situation  where

 ahe  is  expased  to  any  kind  of  danger.  Under
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 the  scneme  the  following  services/facilities
 are  provided;  Medical  care,  Psychiatric
 treatment,  Case-work  service,  Occupational
 thereby,  Social  facilitjes  and  adjustment  and
 education,  vocational  and  reacreational
 activities.  During  the  year,  the  scheme  of
 Short  Stay  Home  for  Woman  2nd  Girls  was
 revised,  and  five  new  Short  Stay  Homes
 were  set  up,  thus  raising  the  total  number
 of  Homes  to  26.

 In  additioc,  Voluntary  Action  Bureau
 was  set  up  by  the  Central  Social  Welfare
 Board  in  May  1982  to  meet  the  chal]  enge
 of  crimes  against  women  and  children  and
 t०  create  awakening  and  social  consciOUs-
 Ness  among  citizens.  The  -case  taken  UP
 under  this  service  relate  to  family  discord,
 maladjustment  and  exploitation  of  wome®
 and  children.  Besides,  counselling  serviceS>
 the  victims  are  provided  short  stay  faci-
 lities,  medical  and  legal  aid,  and  police
 assistance,  wherever  needed  +  The  maif
 objective  of  this  services  is  to  prevent
 families  from  breaking  up  by  bringing  about
 reconciliation.  Voluntary  Action  Bureaux
 have  been  set  up  at  headquarters  of  all
 States/Union  Territories  except  in  Goa,
 Daman  and  Diu  and  Andaman  and  Nicobar
 Islands,  Besides,  18  Family  Counselling
 Centres  ‘have  been  sanctioned  to  well
 established  institutio-s  in  11  States.  There
 has  been  a  steady  increase  in  the  number  of
 cases  registered  at  these  Bureaux,  and  it  is
 heartening  to  observe  that  the  majority  of
 these  cases  are  amicably  reconsiled  and
 settled.  The  Bureau  also  keeps  a  follow-

 up  wa'ch  on  the  settled  cases  for  some

 period  to  ensure  that  discord  does  not
 recur,

 DR.  CHINTA  MOHAN  (Tirupati) :
 The  statement  given  by  the  Minister  is  very
 evasive  and  it  is  elaborate.  In  the  egalita-
 rian  society  the  atrocities  are  continuing ~
 inspite  of  39  years  of  independence.  Atro-
 cities  are  continuing  on  the  vulnerable
 section  of  society.  Some  time  ago  in

 Bhaghpat  Town  one  Mrs.  Tyagi  was
 harassed,  humiliated  and  her  breast  was
 out.  The  was  gang  raped  amongst  hundreds
 of  young  men.

 A  young  girl  from  Kerala  was  taken  to
 Soudi  Arabia.  She  was  gang  raped  by  the
 Saudi  Arbians.
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 [Dr.  Chiata  Mohan]

 Shankracharia  Muth  a  young

 girl  was  raped.  Government  must  be

 knowing.  Such  is  the  condition  of  the  poor
 women  in  the  society.

 In  Puri

 Women  in  our  country  are  being  treated
 as  second  class  citizens  and  there  are
 atrocities  on  women  in  the  from  of  rape,
 dowry  deaths,  etc.

 Rapes  and  dowry  deaths  have  become
 an  international  phenomena.  It  is  not

 ,only  in  our  country  but  it  is  continuing  in
 other  parts  of  the  world.

 ड्  |...

 Statistics  show  that  in  the  United  States
 there  are  26  cases  per  lakh  of  population.
 In  Japan  it  is  3  cases  per  lakh  of  popula-
 tion,  Coming  to  the  United  Kingdom  it  is
 2  cases  per  lakh  of  population.  But,
 unfortunately,  in  our  couatry,  particularly
 in  Manipur  there  are  19  cases  per  lakh  of
 population—rapes  and  other  dowry  deaths.
 In  Jammu  and  Kashmir  there  are  15  cases

 per  lakh  of  population.  In  Tamilnadu  there
 are  13  cases  and  in  Madhya  Pradesh  9  cases
 of  such  incidcnts  are  there.

 Recently  1  happened  to  meet  an  accused
 Person  in  court.  ।  asked  him  what  made
 him  to  commit  the  rape  on  a  young  girl  ?
 He  told  me  before  the  incident  he  went  to
 a  Hindi  movie.  There  he  sawa  63  ft.
 tall  good  looking  hero  raping  some
 hereoine.  That  made  him  to  do  so,  That

 inspired  him  That  inculcated  him  to  rape
 the  girl.  Before  release,
 censored.  We  are  censoring  so  many  things
 but  Government  is  allowing  rapes  in  movies
 Without  one  rape  scene  we  cannot  complete
 -  Movie  and  the  Government  is  allowing
 it.  It  goes  to  show  that  the  Government  is
 encouraging  rapes  and  this  in  particular  is
 not  a  good  example.  That  should  not  be
 allowed.

 Coming  to  the  incidents  or  rape  in  age
 groups-less  then  16  yegrs  age  group  the
 incident  in  about  24%,  between  16-30

 years  62%  and  more  than  30  years  it  is

 14%.

 Ccming  to  the  dowry  death,  though
 Vitar  Pradesh  is  topping  the  list,  we  have
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 in  1984,  182  cases,  in  19835  we  have  332
 cases  and  in  1986  it  is  110  cases.  Coming
 to  Andhra  Pradesh,  the  dowry  daths  have
 come  down  In  1984.0  they  came  down  to  6,
 in  1985  they.came  down  to  3  and  in  1986
 they  have  come  downto  2.  Particularly
 when  ‘we  look  at  the  Opposition  States,  the
 incidents  of  rape  dowry  deaths  have  come
 down,  particularly  in  West  Bengal,  Tripura,
 Andbra  Pradesh  and  Assam.  I
 congratulate  the  Chief  Ministers  of  those
 States  for  taking  such  correct  steps  to
 reduce  the  inCidence  of  rape  and  dowry
 deaths.

 Coming  to  the  Suppression  of  Immoral
 Traffic  Act,  though  Tamil  Nadu  is  toping
 the  list,  in  other  parts  of  the  country  it  is
 stilll  continuing.

 Coming  to  the  personal  law,  we  have  a
 uniform  law  for  a  thief,  we  have  a  uniform
 law  for  a  pick-pocket~but  we  do  not  have  a

 comimon  uniform  law  for  women.
 We  hive  so  many  personal  laws.
 Recently  also  we  have  amended  one
 personal  law.  About  the  Hindu  personal
 law,  some  time  back  the  problem  began
 when  a  young  doctor  married  a  Hindu  girl
 and  went  abroad  and  came  back  to  India,
 After  coming  back  to  India  he  developed
 some  sort  of  misunderstanding  with  his  wife
 and  divorced  her.  Some  time  after  the
 divorce,  he  came  to  an  understanding  with
 her  again  and  wanted  to  marry  the  same
 girl.  But  the  Hindu  personal  law  did  not
 permit  him  to  marry  her.  1  want  to  know
 what  steps  the  Government  is  going  to  take
 to  help  such  people.

 Also  we  have  recently  amended  the
 Delhi  (Amendment)  Bill  on  Eve-Teasing.
 Previously  the  punishment  provided  was
 three  months  rigorous  imprisonment  and
 after  the  Amendment  you  have  reduced  the
 punishment  to  seven  days  with  fine.  ~Does
 it  mean  that  the  Government  is  encouraging
 eve-teasing  by  reducing  the  punishment.
 Now  we  have  Dowry  Prohibition  Act,  but
 it  is  only  a  ‘barking’,  but  no  biting  because
 it  does  not  have  any  teeth  at  ali’.  The
 dowry  death  are  still  continuing  and  the
 Government  is  not  able  to  take  any  action.
 J  want  to  know,  after  the  Dowry  Prohibition
 Act  how  many  cases  you  have  registered
 and  bow  many  people  you  have  saved.
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 Long  time  back  Sati  was  challenged  by
 Raja  Ram  Mohan  Roy  and  _  untouchability
 was  challenged  by  Mahatma  Gandhi  If

 Mr.,  Buta  Singh  comes  forward  and
 challenges  the  atrocities  on  women,  I  will
 be  very  giad.  ‘But  unfortunately  nobody  is
 able  to  take  up  this  task  and  women  in  the
 society  need  some  sort  of  a  special  social
 states.  But  they  are  treated  as  second-class
 citizens.  We  need  a  catalyst  for  social  change
 and  we  need  a  catalyst  for  social  transfor-

 mation,  but  unfortunately  nothing  is

 happening  in  this  country  since  Indépen-
 dence.  Women  in  society  need  economic

 independence.  We  can  give  them  economic
 independence.  by  giving  them  reservations  in

 jobs,  seats  in  Assemblies  and  Parliament
 etc.  '  But  unfortunately,  nobody  is  looking
 after  this  work  and  I  request  the  Govern-
 ment  to  come  forward  saying  that  there
 should  be  equal  right  for  women  in  the

 property  of  the  family.  JI  want  that  the
 Government  should  think  about  it,  parti- .
 cularly  when  ycu  are  giving  house  sites  and
 land  to  the  weaker  sections  of  society  after
 the  Land  Ceiling  Act  was  passed.  I  want

 pattas  should  be  given  in  the  name  of  both
 wife  and  husband  so  that  when  they  get
 some  misunderstanding,  both  will  be  able  to

 continue  together  at  least  on  account  of  the

 land  being  in  the  name  of  both  wife  and

 husband.  At  the  tim:  of  sale  of  the  pro-

 perty  both  the  wife  and  husband  should  sign
 the  sale  deed.  IL  request  that  the  Goverao-

 ment  should  come  forward  with  legislation

 stating  that  any  property  should  be  in  the

 name  of  both  wife  and  husband.  Some  time
 back  we  formed  a  Joint  Select  Committee

 in  which  Shrimati  Geeta  Mukherjee  was

 there  and  also  Shrimati  Pramila  Dandavate

 was  there.  They  made  so  many  amendments
 and  recommendations  I  want  to  know

 from  the  Government  what  are  their  re-

 commendations  which  the  Government  have

 accepted  and  how  many  recommendations
 were  implementej}.  The  Law  Commission

 also  made  so  many  recommendations  and

 I  want  to  know  what  recommendations  you

 have  accepted.

 I  request  the  Government  to  come

 forward  with  some  legislation  or  amendment
 in-  the  Constitution  giving  special  status  to

 women.

 With  these  words,  I  conclude.
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 13.00  hrs.

 SHRI  INDRAJIT  GUPTA  (Basirhat)  १
 Sir,  the  figures  which  have  been  supplied  by
 the  Home  Minister  in  the  statement  reveal
 that  in  spite  of  all  these  legal  provisions
 which  have  been  narrated  by  him,  in  the
 statement—amendments  which  have  been
 brought  here  to  sterngthen  the  law  and  so
 on  —the  figures  given  by  him  in  the  state-
 ment  showing  the  number  of  cases  reported
 as  crime  against  women  from  the  year  1983
 to  1985  can  only,  in  that  case,  prove  that
 these  Jaws  are  only  oa  paper.  The  Govern-
 ment  is  incapable  both  at  the  Centre  and
 the  State  Governments  also,  in  implement-
 ing  these  laws,  because  the  figures  show  so.
 ।  cannot  go  into  details  now.  But  in  every
 case,  whethér  it  is  rape—they  are  classified
 like  this  in  the  Government  figures—rape,
 molestation,  chain  snatching,  kidnapping
 of  women  and  girls,  eve-teasing  and  dowry
 deaths.  Under  these  different  heads,  for
 1983,  1984  and  1985,  in  every  single  case,
 the  total  figures—in  some  State,  of  course,
 as  my  friend  just  now  remarked,  the  situa-
 tion  seems  to  have  improved  4  little  bit—
 but  if  you  take  the  total  figures  for  the
 whole  of  India,  in  every  one  of  these  cases.
 the  incidence  has  gone  up.  In  the  case  of
 rape,  from  5147.0  cases  reported  in  1983,
 it  has  gone  up  to  6189  in  1985.  Inthe
 case  of  molestation.  it  has  gone  up  from
 11639  to  14984,  Chain  snatching,  I
 leave  that—-chain  snatching  is  something
 connected  with  a  different  kind  of  crime.
 Kidnapping  of  women  and  children  have
 gone  up  from  5831  cases  to  7652.  -Eve-
 teasing  has  gone  up  from  2502  tn  3471;
 and  dowry  deaths  have  gone  up,  according
 to  the  Goveroment  figures,  fronf  343  in
 1983  to  802  in  1985.  These  figures  may
 not  be  giving  a  complete  picture  of  the
 situation  but  they  are  enough  to  reveal  that
 women  are  increasingly  being  made  the
 victims,  in  this  country  of  all  these  different
 types  of  crimes  and  atrocities.  There  are
 so  many  cases  being  reported  every  day  in
 the  Press.  In  fact,  it  was  on  the  basis  of
 these  reports,  the  recent  reports,  that  many
 Member,  I  think,  were  actuated  to  give
 notice  for  this  call-attention.

 I  just  refer  briefly  to  some  of  them.
 I  would  like  the  Minister  to  say  what  the
 Government  does  in  these  cases.  There  is
 areport  which  has  appeared  just  now,  a



 807  Calling  Atrention

 (Shri  Indrajit'Gupta]

 few  days  ago,  about  the  sale  of  girls-some
 of  them  10  years  old,  12  years  old  girls
 in  Delhi  who  are  being  brought  here  from
 other  parts  of  the  country  and  then  they
 are  being  sold  for  some  large  sums  of

 money.  And  they  are  being  taken,  accord-
 ing  to  the  press  report,  via  Punjab  and

 Rajasthan  to  Pakistan.  I  do  not  know
 whether  it  is  true  or  not.  But  it  gives  here
 the  location  of  where  these  unfortunate
 girls  are  being  kept  here,  while  they  are
 in  Delhi.  ‘They  have  mentioned  Trans
 Jamuna  colony  of  New  ।  seemapuri,
 Nizamuddin  Jhuggis,  Mangolcpuri,  Jamuna
 Bridge  Jhuggis  and  all  that.  Specific
 mention  is  given  of  these  localities  where
 these  smuggled  girls  are  being  brought  and
 kept  before  they  are  disposed  of  for  the
 fiesh  trade.  So,  I  would  like  to  know,
 in  such  cases  where  these  things  are
 brought  to  the  notice  of  the  Government
 unmentionable  things  have  been  happening
 here  in  Delhi  itself--what  the  administration
 and  what  the  police  have  been  doing.

 There  was  also  areport  a  few  days
 ago—I  haven’t  got  a_  refernce  with  me

 just  now—About  some  girls  who  gre
 recovered  from  some  kind  of  a_  hostel  or

 something  adjoining  the  Sisganj  Gurdwara.
 It  was  mentioned  there.  It  fact,  these

 gitls  were  found  and  some  people  were
 arrested.  They  have  been  brought  and
 kept  there.  Probably  they  were  brought
 from  Bengal  or  from  Bangladesh,  young
 minor  girls  and,  they  were  kept  adjacent  to
 the  Sisganj  Gurdwara;  before  they  are  taken
 and  transported  to  the  ultimate  or  whatever
 destination  it  may  be.  The  police  is  not

 only  totally  incompetent  and  incapable
 but  obviously  they  have  no  will  to  take  any
 ruthless  action.

 AN  HON.  MEMBER:  Collusion.

 SHRI  INDRAJIT  GUPTA:  Collusion
 is  there  everywhere.  Why  should  it  not  be
 here  1  Collusion  in  the  Punjab,  we  know
 what  has  it  led  to.  Coilusion  may  be  here

 also  because  in  a  number  of  cases  of

 atrocities,  it  is  the  policemen  wao  are

 directly  concerned.

 You  must  have  seen  recently  there  has

 been  lot  of  publicity  on  what  took  place
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 in  a  village  called  Thankamanj  in  Idikki  .
 district  of  Kerala.  I  do  not  go  into  details.
 Enough  publicity  has  been  given  where
 this  village  was  raided  by  a  large  force  of
 the  state  police  They  broke  into  the
 houses  of  the  viltagers.

 SHRI  MULLAPALLY  RAMA.
 CHANDRAN :  It  is  misleading  infor-
 mation.  He  is  misleading  the  House  It
 Not  correct.

 MR.  DEPUTY-SPEAKER  :.  The
 Minisrer_  will
 it.

 hon.
 reply.  He  will  take  care  of

 SHRI  SURESH  KURUP:  It  is  admi-
 tted  in  the  Assembly,  Enquiry  has  been
 ordered.

 MR.  DEPUTY-SPEAKER  :  I  will
 allow  anyone  except  Shri
 Nothing  will  go  on  record.

 not
 Indrajit  Gupta.

 SHRI  INDRAJIT  GUPTA:  I  am
 referring  to  various  press  reports.

 SHRI  MULLAPALLY  RAMA-
 CHANDRAN  :  Do  not  go  by  press  reports
 alone.  You  must  check  with  your  source.

 .  MR.  DEPUTY-SPEAKRER  :  Hon.
 Minister  will  reply.  Don’t  worry.  He  will
 take  care  of  it.

 SHRI  INDRAJIT  GUPTA:  There  is
 areference  to  the  wife  of  a  Congress-I
 District  Committee  Member-I  do  not  know
 it  is  mentioned  here  Mrs.  Rajamma  Thomas,
 wife  of  a  Congress-I  District  Committee
 Member  said,  when  she  pleaded  with  the
 police,  not  to  harm  her  children.  She  was
 pulled  out  of  the  house  by  the  hair.  One

 policeman  held  her  from  behind  and
 another  pushed  her  with  a  )athi.
 Then  the  men  were  all  beaten  up  in_  their
 houses  and  a  large  number  of  whomen  have
 complained.  I  do  not  know,  I  cannot  prove
 that  they  were  molested  and  raped.

 Another  point  has  been  established  and
 thatis  thit  in  the  Kerala  Assembly,  the
 Government  is  trying  ta  cover  up  the
 actions  of  these  police  officers  by  saying
 that  there  is  no  need  for  an  enquiry  and
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 there  is  no  prima  facie  case  against  them.
 Are  we  to  take,  it  that  all  these  village-folk
 in  this  Thankamani  village  are  velling-  lies
 that  they  have  been  molested  or  raped  or
 something  ?  At  last,  itis  the»  job  of  the
 Government  to  find  it..  It  isa  serious

 mattér.

 SHRI  MULLAPALLY  RAMA-
 CHANDRAN  :  Enquiry  is  going  on.

 SHRI  SURESH  KURUP:  Enquiry  is
 demanded  by  the  people  and  Members  ‘of
 the  Assembly  and  _  it  is  conceded  by  the
 Government.

 (Interruptions)

 SHRI  INDRAJIT  GUPTA:  During
 last  October  and  November,  it  is  reported
 in  the  press,
 22  year  old  lady,  called  Brahmavati,  she  is

 a  married  woman,  she  is  not  raped.  8
 has  been:  tortured  by  policemen  in  the
 lock  up  as  a  result  of  which  she  died.  A

 case  is  reported  here  extensively.  please
 let  me  refer  to  one  or  two  of  these

 things.

 MR.  DEPUTY-SPEAKER :  You  have
 taken  10  minutes.

 SHRI  INDRAJIT  GUPTA  :  Otherwise,
 what  will  women  in  the  country  think  ?

 MR,  DEPUTY-SPEAKBR  :  11  is  gonly

 Calling  Attention.  You  have  taken  10

 minutes.  If  at  all  there  is  another  discus-

 sion,  let  up  decide  about  it.  Let  us  see.

 SHRI  INDRAJIT  GUPTA:  Ino

 Gujarat,  Baruch  district,  a  lady  Guata

 Bzhn  alleged  that_she  was  raped  by  many

 policeman.

 “Nearer  home,  Tajindar  Kaur  was ~
 raped.  She  was  married  to  a_  handicapped
 Person.  She  was  raped  at  the  primary
 Health  Centre  in  Madina  in  Rohtak.  After

 that,  she  has  been  consistentiy  harassed
 by  police.  She  is  quoted  as  saying:  ““Some-

 times,  ।  want  to  become  phoolan  Devi.  I

 want  to  kill  a  few  persons  and  then  die

 myself’.  This  is  the  kind  of  anguish  that
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 there  is  a  case  of  one  girl,.
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 these
 doday.

 wretched  women  are  feeling

 I  will  finally  refer,  since  you  are  ringing
 the  bell,  to  one  incident.  A  very  interesting

 .Paper  has  been  just  presented  at  the  20th
 All-India  police  Science  Congress  which
 was  held  in  Calcutta.  The  author  of  this
 paper  is  Mr.  K.  B.  Vohra;  DIG  of  the  Cri-
 minal  Investigation  Department.  He  has  said
 that  it  is  a  matter  of  great.  regret.  In  quite
 a  few  cases  po'icemen  have  been-  involved
 in  such  atrocities.  Such  incidents  not
 Merely  tarnish  the  image  of  the  police  but
 also  seriously  erode  the  public  confidence
 in  them.  He  has  said  that  such  cases  of
 rape  in  which  police  are  alleged  or  suspec-
 ted  to  have  been  involved,  should  be
 investigated  by  only  officers  who  are  not
 below  a  certain  rank.  That  is  one  of  his
 concrete  suggestions  apart  from  all  the
 proposals  made  by  somany  women  organi-
 sations  and  public  organisations  that  a
 special  cell  must  be  set  up  at  each  level
 whose  job  is  only,  to  investigate  these
 complaints  to  see  that  action  ‘is  taken,
 punitive  action,  penal  action  is  taken
 against  the  offenders.  AllI  an  saying  (
 that  the  hon.  Home  Minister  has  given
 statistics  here-three  or  four  pages-which
 proved  thai  instead  of  going  down,  these
 cases  of  atrocities  are  going  up  from  year
 to  year  which  shows  that  either  the  law  is

 ‘innocuous,  it  has  no  effect  whatsoever  and  -

 the  administration,  police  and  other  people
 are  completely  hand-in-glove  with  the
 people  who  are  committing  these  crimes
 or  they  are  thoroughly  incompetent  and
 incapable.  They  are  also  prone  to  corrup-  ,
 tion,  as  we  know.  Therefor,  we  would  like

 to  know  from  him  the  position.  We  cannot
 discuss  at  length  on  this  occasion.  But  the
 Minister  should  tell  us  whether-apart  from
 this  long  recital  of  various  legal  measures
 that  have  been  taken  and  which  remain
 only  on  paper.-  all  the  laws-and  what  -they
 are  doing  to  strengthen  the  administration,
 to  see  that  the  police  really  act  in  these
 cases  and  to  punish  particularly  the  police-
 men  and  police  officers  who  are  found  to
 be  involved  in  these  cases,  who  are
 supposed  to  be  the  custodians  of  the  jaw,
 who  are  themselves  behaving  worse  than
 the  criminals.  We  want  t>  know  as  to  what
 the  Government  is  doing.

 MR.  DEPUTY-SPEAKER  :  Shri  Ajay
 Biswas.
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 SHRI  AJOY  BISWAS  (Tripura  West)  :
 Mr.  Deputy  Speaker,  Sir,  we  have  gone
 through  the  statement  of  the  hon.  Home
 Minister.  Actually,  the  Home  Munister
 has  stated  as  to  what  laws  have  been
 enacted  or  what  arethe  steps  the  Central
 Government  and  the  State  Government  are
 taking.  All  these  are  on  the  paper.
 Actually,  the  law  which  has  bee n  enacted
 or  amended,  has  not  been  impiemented
 Properly.  That  is  the  main  crux  of  the

 problem.  In  the  statement  Ido  not  find

 anything  about  the  future  course  of
 action  of  the  Government  about  the  econo-
 mic  measures  which  the  Central  Govern-
 Ment  is  going  to  take  in  order  to  uplifs
 the  conditions  of  the  women  We  come
 across  reports  everyday  that  women  are
 being  raped,  molested  and  tortured  not
 only  in  the  residential  premises  but  even
 in  police  staticns,  Jails,  hospitals  and  even
 in  Nari  Niketans  In  my  opinion,  the
 maintain  which  is  responsible  is  the
 social  background  of  our  counry.  The
 social  background  is  feudal-biased  and
 the  capitalist  system  of  economy  15.  being
 kept  into  the  social  environment,  We
 think  that  this  should  be  dealt  with  in  two

 ways.  One  way  is  that  the  laws  are  to  be

 implemented  strictly  and  the  second  thing
 is  that  more  stringent  laws  are  to  be
 brought  in;  socia!  reforms  and  the  econo-
 mic  reforms  are  necessary.  We  find  that
 most  of  the  atrocities  on  the  women  are
 committed  in  the  rural  areas  because  of  the
 land  problems  and  land  delineation.’  ।  am
 quoting  one  example.  In  1984,  th:  total
 number  of  incidents  of  murders,  dacoi  ies
 and  all  these  things  were  20159  and  out
 of  that  15,936  were  committed  in  the
 rurai  areas  And  the  atrocities  committed
 on  tribals  and  Scheduled  Castes  ‘and
 Scheduled  Tribe  women  are  more.
 What  are  the  reasons  ?  Because  the
 Jandlords  in  the  villages  have  a  close  link
 with  the  political  circles,  they  have  influc-
 ence  over  administration  and  they  can

 easily  tackle  the  situation  with  the  help  of
 administration  and  with  the  help  of  politi-
 ca]  forces.  Even  in  Dalhi,  the  total  sumber
 of  women  raped,  dowry  deaths,
 molestitions,  kidaappi.g.  eve-tcasing,  etc.,
 was  1,474  in  1984  and  1,466  in  1985.
 It  reveals  that  even  in  the  national  Capital
 all  types  of  tortures  are  being  committed
 on  woman.  I  want  to  bring  this  to  the
 notice  of  the  Central  Government.  Women
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 should  be  given  econmic  freedom.  Without
 economic  freedom,  without  social  develop-
 ment,  this  evil  cannot  be  tackled;  cannot
 be  removed.  In  the  industries  we  find
 that  many  women  employees  have  been
 retrenched,  The  number  of  women  emplo-
 yed  in  industries  has  come  down.  There  15
 no  plan,  no  economic  policy  of  the  Central
 Government,  to  uplift  the  condition  of  the
 women.  If  economic  freedom  for  women
 is  not  there,  if  the  position  in  the  field  of
 cultucal  affairs  is  not  changed,  then  it  15
 not  possible:  to  tackle  the  situation.  I
 shal}  put  some  questionsand  I  want  the
 hon.  Home  Minister  to  give  his  replies.
 There  are  laws  in  the  country.  In  1984
 and  1985,  how  many  people  were  arrested
 and  punished  for  atrocities  committed  on
 women  ?  You  have  not  given  that  infor-
 mation.  What  are  the  guidelines  of  the
 Central  Government  to  the  States  to  tackle
 the  situation  ?  What  is  it  that  the  Central
 Governm.unt  is  going  to  do  for  the  future,
 for  safeguarding  the  interest  of  women  in
 the  field  of  industry,  in  the  field  of  agri-
 culture,  in  the  field  of  cultural  affairs ?
 What  schemes  do  the  Central  Government
 have  to  the  uplift  the  economic  condition
 of  the  women  in  future  ?

 DR.  SUDHIR  ROY  (Burdwan)  :  Mr.
 Deputy-Speaker,  Sir,  it  is  with  a  deep
 sense  of  anguish  that  Iam  _  participating  in
 the  debate;  itis  not  witha  ‘holier  than
 thou’  attitude  that  I  am  taking  part  in  the
 discussion.  It  is  a  grin  reality  that
 atrocities  On  women  are  increasing  every

 dayg  Instead  of  passing  stringent  and
 more  stringent  laws,  what  is  necessary  is
 change  of  the  social  system  We  are  not
 here  to  indict  the  ~  Home  Minister
 personally;  we  have  to  indict  the  whole
 system  in  which  we  live.  In  pre-
 independent  India,  abolition  of  the
 zamindari  was  the  battlecry,  but
 conveniently  the  ruling  Party  shelved  that
 slogan  after.  independence.  Consequently,
 barring  a  few  States  like  West  Bengal,
 Kercla  and  Tripura,  tandlordism  is  still
 there,  and  because  there  is  landlordism,
 because  there  is  feudal  exploitation  in  the
 rural  areas,  the  landlords  and  their  goons
 and  thus  rule.  It  is  these  people  who
 commit  atrocities  on  poor  people,  on  the
 women  belonging  to  the  Scheduled  Castes.
 and  the  Scheduled  Tribes.  The  police  are
 at  their  beck  and  call.  Only  a  few  cases
 have  been  registered  against  these  land-



 Tape,

 313  Calling  Attention

 10168;  Therefore,  unless  we
 Jandlordism,  ।  apprehend  that
 atrocities  will  go  on  increasing.

 abolish
 these

 Secondly  a  few  years  ago  Justice  A.N..
 Mullahrightly  pointed  out  that  police  are
 the  most  organised  criminals  in  the  country.
 From  the  statistics  given  here  we  find
 that  the  police  people  are  often  responsible
 for  increasing  violence  on  wotnen.  Sir,
 our  friend  already  has  referred  to  the
 Thankamani  in  Idukki  district  and  we  find
 everywhere  that  women  are  being  tortured
 and  they  are  abused  in  police  lock-up
 We  find  that  under  public  pressure  police
 officials  are  suspended,  they  are  transferrcd
 but  within  a  short  time  they  are  re-instated
 with  full  pay  So,  ।  want  to  know  from
 the  Hon.  Minister  as  to  how  many  potice
 people  have  been  accuscd  and  how  many
 were  really  punished  We  want  the  number.
 How  many  pojice  peopie  were  accused  of
 atrocities  on  women  and  how  many  of
 them  are  actua:ly  punished  ?

 Thirdly,  as  our  friend  Dr.  Chinta
 Mohan  has  already  observed,  in  our  media,
 in  big  commercial  films  and  in  the  TV

 also  women  are  portrayed  as  sex  dolls.

 Why  ?  Women  ar?  our  mothers,  sisters  and

 daughters.  They  also  toil  and  moil.  Why
 don’t  they  portray  women  as  garning  their
 bread  by  the  sweat  of  their  brow?  Why
 don’t  they  protray  women  as  equal
 partners  of  men  ?  But  no.  They  are  always
 portrayed  as  sex  do'ls  and  evo-teasess  are

 always  the  heroes.  Why  don’t  you  take
 action  against  those  film  makers  ?  These
 heroes  always  influence  our  young  men.
 Therefore,  my  question  to  the  Hon
 Minister  is,  what  happened  to  the  Censor  ?
 Is  it  really  existing  ?  All  sorts  of  violence
 and  crimes  against  women  are  shown  to  the

 young  peopie  day  in  and  day  out.

 With  these  words,  I  conclude  Sir.

 [Translation]

 SHRI  NARAYAN  CHOUBEY  (Midna-
 Pore)  Mr,  Deputy  Speaker,  Sir,  our
 leader  Shfi-  Indrajit  Gupta  has  said  that
 the  figures  are  increasing  .in  spite  of  all
 the  efforts.  Presently  the  figures  concerning

 molestation  of  women,  chain

 snatching,  kidnapping  of  women,  eve
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 teasing  and  dowry  death,  etc,  are  on  the
 increase.  You  may  enact  as  many  laws  as
 you  want,  this  wiJl  go  on  increasing.  You
 have  told  in  para  6  of  your  reply  :

 [English]

 On
 the  suggestion  of  the  National

 Police  Commission,  the  8th  Finance
 Commission  had  recommended  funds
 for  creation  of  additional  posts  of

 women  constables.  The  Government
 have  accepted  this  and  provided
 Rs.  4.31  crores  as  grant  payable  to
 the  State  Government  for  recruitment
 of  2153  women  constables.”

 [Translation]

 In  the  newspaper  of  29th,  there  is  a
 heading—"Woman  to:tured  to  death  by
 cops’.  1  has  been  reported  therein
 that  the  peope  who  killed  the  women
 included  two  lady  constables  also.  Those
 lady  constables  pulled  the  hair  of  the
 woman  and  pushed  -her  in  a  well.  This
 incident  took  place  near  Gurgaon.
 Post-mortem  of  the  dead  body  of  the
 women  was  done  in  AIIMS.  I  want  to
 ask  tw)  or  three  questions  in  this  regard.

 The

 You  may  be  aware  that  recently,  in
 Calcutia  twentieth  Congress  of  Ali  India
 Police  Science  was  held.  Mr.  Vora,  DIG
 (CID)  conceded  there  that  rape  and
 molestation  cases  are  increasing.  But  he
 said  that  our  position  is  better  than
 America  because  in  America  i  every
 13  thousand  cases,  480.0  rape  ard
 molestation  cases  occur  and  in  Japan  also,
 112  such  cases,  occur  but  in  India  the
 pumber  of  such  cases  in  every  10  thousand
 cases  is  20.  Earlier,  such  cases  used  to

 .be  5  which  have  now  increased  to  20.
 What  is  the  reasoo  of  this
 (Interruptions)

 increase  ?......

 He  has  suggested  formation  of  a  three-
 tier  cell-ome  cell  should  be  for  the
 Protection  of  women,  second  cell  should
 be  at  district  leve!  and  the  third  cell  should
 feed  the  Home  Department  about  the
 information  received  in  this  connection.  I
 would  like  to  know  whether  you  are  going
 to  adopt  this  or  not  ?

 He  also  told  that  in  rape  cases,
 kidnapping  cases  and  in  cases  of  assault  on
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 women,  investigation  should  comulsorily  be
 done  ~by  -CI1D-—not  through  any  other
 Police  officer.  Are  you  going  to  accept  it
 or  not  2

 There  is  one  more  question.  Recently,
 Perhaps  in  Madhya  Pradesh,  in  the
 presence  of  15  thousand  people a  woman
 performed  ‘Sati’.  The  people  witnessing
 applauded  this  act.  Today  when  our

 Government  is  talking  of  entering  ‘into  the
 21st  century,  barbaric  murders  in  the  name
 of  ‘Sati?  are  being  committed  _in  the
 country.

 I  would,  therefore,  like  to  know  when
 the  police  reached  the.scene  of  incident  ?
 It  has  come  to  our  knowledge  that  the
 Police  station  is  quite  near  to  that  place
 but  police  reached  there  much  late  which
 was  a  premedidated  step.  In  such  cases
 BO  one  comes  forward  to  give  evidence

 taken

 against  the  culprit.  ।  wpuld  like  to  know
 as  to  what  you  are  going  to  do  in  this
 connection ?  Also,  I  would  like  to  know
 how  many  cases  of  ‘Sati’  have  occurred
 during  Shri  Rajiv  Government’s  term,  that
 is,  during  1985.0  and  1986  how  many  persons
 have  been  apprehended  and  what  punishment
 has  been  given  to  them  ?

 |

 My  colleagues  have  stated  that  out  of

 the  cases  of  assault  on  women  in  villages,
 90  percent,cases  occur  with  the  conspiracy
 of  the  zemindars.  When  ,  an  Adivasi,
 Scheduled  Caste  poor  man  wants’  the  land
 reform  law  to  be  implemented  he  is

 pressurised  from  all  sides  and  is  looted
 and  the  biggest  punishement  to  him  is
 that  his  women  folk  are  molesied  and
 bumiliated.  Whit  are  you  going  to  do
 for  that  ?  You  will  not  tame  the  landlords,
 I  know.  A  littl  before  the  death  of

 Shrimati  Indira  Gandhi  and  now  also,  the

 landlords  have  been  taking  more  liberty  and

 advantage  To  protect  tbem  from  the

 clutches  of  the  landlords,  what  action  are

 you  going  to  take  ?

 Alongwith  it,  kindly  tell  us  ore  thing
 more.  In  1985  and  1986,  how  many
 Police  officers  have  been  charged  with

 raping  women  in  police  custody  as  well  as

 outside  police  custody,  how  many  of
 them

 DECEMBER  1,  1986  Calling  Attention  316.0

 were  arrested,  suspended  and  how  many
 of  them  have  been  punished  2  Kindly  give
 figures  about  it.  Please  tell  us  as.to  how
 many  police  personnel,  whose  duty  is  to
 Pratect.the  people,  hav  been  charged  with
 such  an  cffence  during  1985-86.

 Qne  thing  more.  We  have  given
 women  the  status  of  goddess.  But  as
 Shri  Sudhir  Roy  has  stated..  (Interruptions)
 -.-they  are  made  Ministers  also,  Shrimati
 Sheila  has  been  made  a  Minister  ।  salute
 her  Bui  the  truth  is  that  rult  pictures  of
 women  are  being  displayed  every  where.’
 Why  is  it  not  banned  ?  You  have  such
 will  powers;  why  do  you  not  stop  it  then  7
 Can  you  not  appoint  earnest  and  honest
 Persons  in  the  Censor  Board  which  passes
 films  ?  You  cannot  see  with  your’  mother
 and  sisters  the  films  being  produced
 presently.  What  will  you  do  to  check
 it  ?...CInterruptions)

 eo

 I  want  to  say  that  the  Government  has
 Powers  under  sect@jp  249,  251  and  252.
 About  the  incident  that  has  recently
 occurred,  objection  is  raised  by  our
 colleagues  on  the  other  as  to  why  we  are
 referring  to  it  2?  What  are  the  sources
 with  us  ?  You  have  several  sources.  You
 have  CBI  and  other  Forces.  Government
 in  Kerala  is  yours,  it  will  give  you  a
 factual]  report.  What  are  you  going  to  do
 about  Kerala  villages  about  whom

 ~  Congress-I  women  members  have  also  said.
 Shri  Buta  Singh,  kindly  give  us  the  details
 of  the  incident,

 THE  MINISTER  OF  HOME  AFFAIRS
 (S.  BUTA  SINGH)  :  Mr.  Deputy  Speaker,
 Sir.  Iam  grateful  to  Dr.  Chinta  Mohan
 for  today’s  Calling  Attention  Motion.  He
 has  drawn  the  attention  of  the  House  and
 through  this  House,  of  the  entire  country
 towards  a  very  important  and  basic
 question.  Several  hon  Members  have
 gone  deep  and  have  tried,to  know  the
 basi>  cause  of  the  atrocities  and  crimes
 being  committed  against  women  and  the
 approach  of  the  society  as  well  as
 of  the  Government  in  this  regard.
 This  problem  is  inherent  in  our  social
 structure  and  unless  this  social
 Structure  is  changed,  whatever  be  the
 number  of  laws;  howsoever  strict  the
 Ponishment  may  0८,  this  evil  cannot  be  got
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 rid of.  Rhere  are  two  very  strong  causes
 which  have  brought  this  evil  in  our  society.
 One  is  the  status  of  women  in  our  society
 and  other  is  our  social  structure,  which
 has  a  scope  for  exploitation  A  man.  with
 property,  be  it  wealth  or  land,  gets  respect
 in  the  society  anda  person  without  land
 has  no  respect  in  today’s  society,

 4

 Ours  is  a  rural  oriented  country.  The
 importance  of  our  country  lies  in  the  fact
 that  we  are  an  agricultural  country.  In
 this  ruraJ  country,  a  man_  who  has
 land  commands  respect  and  a  éeman
 sans  land  is  a  man  without  respect.
 ।  remember  that  ‘in  1970-71  when
 Shrimati  Indira  Gandhi  tried  that  women
 i.e.  daughters  should  geta  share  in  their
 father’s  property,  a  jot  of  furore  was
 created  in  Punjab  and  the  people  with
 vested  interest  opposéd  this  move  tooth
 and  naik-  So  much  so  that  cases  were
 reported  where  even  in  good  families,
 brothers  had  kiicd  their  sisters  because
 otherwise  they  would  have  “taken  share
 in  the  land.  Such  surcharged  feelings
 arose  at  that  time.  I  have  given  you  a
 small  example.

 India  is  a  vast  countryf  We  should
 know  it  fully  well  that  the  honour,  and
 respect  one  gets  in  the  society  is  due  to
 the  property  one  possesses  To  a  large
 extent,  that  property  is  in  the  form  of
 Jand.  The  freedom  of  man  is  related  to
 the  land.  In  Whichever  State  you  may
 see—whether  it  is  Bihar,  Madhya  Pradesh,
 Rajasthan,  Gujarat  or  West  Bengal—you
 will  find  that it  is  the  root  cause.  ge
 implementation  of  the  land  reforms  has

 een  very  tardy.  ।  rememeber  that  when
 first  conference  on  land  reforms  was
 convened  a  lot  of  hue  and  cry  was  raised.
 ।  was  looking  after  this  issue  in  the
 Ministry  of  Agriculture  and  I  read  out  to
 themi  the  guidelines  accepted  by  the
 National  Development  Council.  The
 result  was  that  a  lot  of  protests  and  hue
 and  cry  were  raised  The  press  published
 articles  on  it  and‘  said  many  things  about
 it.  A  feeling  was  created  as  if  I  am  going
 to  start a  new  thing  andit  will  put  the

 country  on  fire,  The  fact  is  that  unless  we

 carry  out  Jand  reforms  vigorously  and  give
 our  women  their  share,  they  are  not  going
 to  be  respected.  The  whole  country  should

 make  an  effort  in  this  direction.  The
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 Government  of  India  cannot  do  it  alone. Law  is  already  there  and  you  and  Shri
 Indrajit  Gupta  have  told  about  it.  Nothing will  happen  unless  awakening  dawns  upon
 our  organisations.whethert  they  are  political
 organisations  or  social  organisations.
 Actually  they  should  force  our  society  to
 do  these  things.  Unless  land  reforms  are

 ‘carried  out,  we  shall  not  be  able  to  improve
 things.

 SHRI  NARAYAN  CHOUBEY
 (Midnapore)  ८  Congress  Party  is
 against  it  4s  such  it  is  not  taking  place.

 5.  BUTA  SINGH  :  As  I  have  said  I
 am  making  an  effort  through  the  Congress
 Party  itself  and  as  Dr.  Chinta  Mohan  has
 said  that  the  country  needs  people  like
 Raja  Ram  Mohan  Roy,  Bapu  ji,  Rabindra-
 nath  Tagore  and  Jawahar  Lal  Nehru  who
 may  carry  on  their  crusade  with
 revolutionary  zeal.  Unless  we  change  this
 whole  system,  nothing  will  happen.  This
 is  the  same  society  in  which  a  couplet
 was  written  which  was  derogatory  against
 a  certain  section  of  the  society  :

 Dhor,  ganwaar,  shudra  aru  naari
 Ye  sub  taran  ke  adhikari]

 Tney  have  been  brought  to  this  state
 that  it  has  been  ordained  in  the  religion
 that  they  deserve  beating.  How  then  can
 things  improve  in  the  country  ?  Unless  we
 give  respect  to  Shudras  or  women  and
 unless  we  give  economic  facilities  to  them,
 so  that  they  may  feel  self-respect,  this
 thing  cannot  be  removed.  This  is  a_  basic
 thing  which  I  have  said.

 Provision  has  been  made  ip  the  new
 Twenty  Point  Programme  introduced  by
 the  Government  of  India  that  land  reform
 will  be  carried  out  vigorously  and  the
 rights  of  the  women  labour  and  women
 will  be  safeguarded.  You  have  seen  and
 ।  do  not  want  to  repeat  it  that  we  have
 brought  amendmerts  to  a  number  of

 It  is  through  the  personal
 interest  of  Shri  Rajiv  Gandhi  that  cases  of
 dowry  death  have  been  madea_  culpable
 crime.  Till  today  cases  of  dowry,  deaths
 were  regarded  as  suicide  cases  and  not
 murders.  He  has  taken  a  very  revolutio.
 parg  step.  .The  onus  of  proof  has  been
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 shifted  to  the  person  charged  with  the
 charge  of  Crumiking  murder.  He  will  have
 to  prove  that  it  is  nota  dowry  death  and  the
 period  has  also  been  increased  to  ten  years.
 Uf  within  ten  years  of  marriage  such  an
 incident  of  Gnnafural  death  take  place,  it
 will  be  first  regarded  as  death  and  not
 suicide  unless  it  is  proved  otherwise,  It  is
 a  very  revotutionary  step.  I  do  agree
 that  it  should  be  implemented.  But,  as  I
 had  said  earlier,  it  is  fie  attitude  of  the
 people  that  they  do  not  come  forward  to
 lodge  report.  You  have  read  out  here  an
 example  of  DIG  of  Orissa.  I  welcome  it
 and  I  would  try  that  his  suggestions  are
 implemented  by  including  them  in  the
 national  programme  so  that  we  may  bz
 able  to  provide  protection  to  women  in
 the  country.  Though  I  do  not  want  to  go
 into  figures  but  the  figures  I  have  given,
 show  that  the  situation  is  very  critical  and
 we  shall  have  to  take  some  action  in  this
 respect.  Leaders  like  Rajiv  Gandhi  are
 preparing  the  country  to  enter  the  2{st
 century  and  if  we  do  not  do  anything  and
 such  scourge  is  there  in  the  society,  we
 cannot  make  progress.  I  would,  there-
 fore,  request  the  whole  House  and  all  the
 Political  parties——~because  they  have  the
 resources  and  theit  appeal  has  influence  on’
 the  people—to  rise  above  party  considera-
 tions  and  adopt  humanitarian  attitudc,  so
 thatewe  may  be  able  to  provide  protection
 to  our  mothers  and  sisters  i.e.  a!l  women
 folk.  It  will  be  a  great  service  to  the
 nation  and  i  take  it  with  this  sense.  You
 have  raised  other  issues  also  and  have
 referred  to  some  czses.  We  must  praise
 those  States  where  good  work  has  been
 done.

 ।  wouia  Ke  to  say  on  behalf  of  the
 Home  Ministry  in  particular  such  things
 which  cannot  be  left  only  to  ‘the  law  and
 order  mactinery.  In  many  cases  it  has
 be:n  found  that  when  the  cases  are
 reported,  the  names  of  those  very  persons
 of  law  enforcing  agencies  are  mentioned
 who  are,  responsible  for  enforcing  law  and
 order.  Whenever  they  are  -involved,  they
 must  be  punished.  I  have  no  figures  with
 me  separately  to  show  how  many  police-
 men  are  involved  in  it.  1  would  get  the
 information  from  the  States.  But  1  would

 siy  that  wherever  the  inyolvement  of
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 Policemen  is  found,  it  has  a  98  *  effect  on
 the  society.  If  some  person  commits
 crime  that  is  a  different  thing  but  if  a
 Person  commits  crime  who  is  responsible
 for  maintaining  law  and  order  it  will  be  a
 serious  thing  on  his  part.  It  has  a  bad
 effect  on  the  society  and  the  people  are
 demoraiised.  Such  things  should  be  taken
 seriously.  I  would  even  say  that  he  should
 be  sacked  from  the  service  forthwith.  Not
 only  this,  most  stringent  action  should  be
 taken  against  him.  It  will  have  good
 effect  on  the  society.

 Shri  Choubey  has  just  now  expressed
 his  views.  I  have  me  the  figures  of
 criminal  cases.  The  figures  of  cases  of
 dowry  deaths  reported in  1986.0  pertaining
 to  Delhi  and  India  are  with  me.  I  have
 Given  all  this  to  you.  I  can  tell  you  the
 number  of  dowry  deaths,  rape  cases  and
 eve-teasing  cases.  Teese  have  been  given
 in  separate  columns.  I  have  got  the
 details  to  show  how  many  cases  have  been
 reported,  how  mary  persons  have  been
 convicted  and  how  many  have  been  arrested.

 Shri  Mohan  and  Shri  Indrajit  have
 mentioned  3  to  4  cases  which  happened
 in  som:  districts  and  villages.  I  have
 come  to  know  that  they  are  sub  judice.  ह
 do  not  agree  with  the  hon.  Members  that
 we  should  say  here  something  on  them.

 {  English]

 SHRI  SURESH  KURUP:  Sir,  action

 shgquid  taken  against  the  police...

 MR.  DEPUTY-SPEAKER  :  Mr.

 Kurup,  you  cannot  intervene  in  th:  middle.
 Let  him  finish  his  speech.

 S.  BUTA  SINGH  :  Definitely  kucupiji,
 न  will  convey  the  feelings  and  observations
 of  the  hon.  members  to  the  State  Govern-
 ment  and  I  will  also  see  that  proper  action
 is  taken  in  that  case.  Similarly,  regarding
 Shrimati  Prahmavati,  I  have  been  informed
 that  this’  is  a  case  relating  to  the  State
 Government  of  Haryana.  It  has  taken
 place  there.  x

 SHRI  SURESH  KURUP  :  ।  want  to

 get  a  clarification,
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 MR  DEPUTY-SPEAKER  :  If  you  go
 on  asking  questions  and  if  the  Minister
 goes  on  answering  them,  how  can  it  go
 on  7

 S.  BUFA  SINGH :  I  would  like  to
 submit  that  we  cannot  go  beyond  the
 information  that  has  been  supplied  to  me
 by  the  State  Governments.  Wherever  we
 feel  that  the  State  Government  is  not

 taking  stera  action,  wecan  definitely  get
 in  touch  with  the  State  -Government  and
 we  can  always  tell  them  to  take  sternest
 action.

 There  is  also  a  suggestion  from  Shri
 Narayan-Choubey  for  having a  three-tier

 tystem  of  having  a  state  1८४८1  cell,  district
 level  cell  and  coordination  monitoring  cell.
 I  have  already  promised  that  we  are  goirg
 to  have  it.  Thisis  what  we  require  We
 always  try  to  put  up  a  set-up  and  after
 that  we  try  to  forget  21]  about  it.  There
 must  be  vigorous  monitoring  and  action
 must  be  taken  against  those  who  are  found
 guilty  and  those  who  are  found  wanting.
 They  must  be  dealt  with  sternly.  Then

 only,  there  can  be  proper  functioning.

 These  are  various  aspects  which  the
 hon.  members  have  brought  to  highlight
 during  the  discussion.

 SHRI  NARAYAN  CHOUBEY  :  You‘
 have  not  said  anything  about  ‘Sati’.  .

 S.  BUTA  SINGH  :  ।  am  sorry  that  ह

 do  not  have  the  figures  available  with  me

 readily  about  ‘Sati’.  This  is  a  case

 pertaining  to  Madhya  Pradesh.  I  have

 myself  noticed  it  in  the  papers.  We  will  get
 the  information  from  the  State  Government

 Again,  tnis  ‘Sati’  is  a  thing  which  has  to  be

 tackled  at  the  Jevel  of  the  society  itself.

 (Translation)

 .  Such  institutions  ave  been  flourishing
 in’  our  country.

 LEnglish)

 For  ages  they  bave  been  there.  The

 Cetra}  and  Stete  Governments  are  very
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 very  vilant  about  such  cases,  but  where
 thousands  and  thousands  of  people  get
 together  and  such  a  thing  happens,  I  am
 sorry  no  explanation  can  be  given  for  such
 a  thing.  The  State  Government  must  act;
 and  there  should  not  be  any  laxity  in  such
 cases,  and  stern  action  musi  be  taken
 against  those  who  indulge  in  such  -heinous.
 crimes.  Sati  is  not
 has  been  condemned.
 by  law,  and  we  must
 indulges  in  this
 (Interruptions)

 to  be  respected;  sari
 It  has  been  banned

 see  to  it  that  nobody
 kind  of  an  activity.

 SHRI  INDRAJIT  GUPTA:  Can  you
 supply  some  figures  about  the  number  of
 afresis  and  prosecutions  and  all  that,
 durjng  this  period  2?  You  have  given  other
 figures.  You  have  not  given  any  figures
 about  the  action  taken:  how  many  police-
 men  have  been  arrested...

 ।  Translation)

 SHRI  NARAYAN  CHOUBEY :  Kindly
 make  a  statement  regarding  police.

 {English]

 5.  BUTA  SJNGH  :  ।  think  in  the  state-
 ment...Anyway,  I  will  get  the  information
 from  the  State  Government  defiritely,  and
 pass  it  on  to  the  House  because  here,  the
 information  with  me  does  not  contain  infor-
 mation  about  the  involvement  of  the  police-
 men  as  such.  In  case  hon.  Members  are
 keen,  I  can  have  the  information  from  the
 State  Gqyernment,  and  pass  it  on.

 DR.  CHINTA  MOHAN  1.  Sixtytwo
 young  girls  were  raped  in  Soudi  Arabia;  I
 want  to  know  what  action  Government  has
 taken  in  this  regard.  Sixtytwo  young  girls
 from  Kerala  were  taken  to  Soudi  Arabia,
 and  there,  they  were  gang-raped  by  the
 Saudi  Arabians.  What  is  the  action  that
 Government  proposes  to  take  in  this
 regard  ?

 5.  BUTA  SINGH:  I  am  collecting
 information.


